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NOTEP,  OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

r dated: 2.12.04 

Heard Mr, S.K.ami.l, 14. Counsel for 

the applicant and Mr. b.B.Mohapatra, Ld, Sr. 

3tanding Coune1 for the Respondents. 

The grievance ventilated by the applicant 

was set at rest by our order dated 12.2,04 

ir the said premises the .1,i.Ac FTc. 331/04 

filed oy the applicant is misconceived and 

accordingly the same is disi'.issed. I4berty is 

however, granted to the applicant to seek 

appropriate legal remedy in t1a6 due courSe. 
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